DELHI LEGISIATIVE ASSEMBLY
| BULLETIN PART-II
(General Information rglating to Legislative and other matters)
Friday, February 12, 1999/Magha 23, 1920 (SAKA)

Election of three representatives of Delhi Assembly to DDA.

Hon'ble Members are informed that as per Section 3(3)(f)
of the Delhi Development Act, 1957, three members of the
Legislative Assembly of the National Capital Territory of Delhi
are required to be elected for representation in DDA by
means of a single transferable vote by the Members of the

Legislative Assembly from amongst themselves, of which two
shall be from the Ruling party and one from the party in the
opposition of the Government.

For thie purpose, the following schedule has been
fixed for receiving the nominations, withdrawal of candidature
and for holding elections, if necessary:-

Last date for Last date for Date of election,
filing nominations withdrawal if necessary.
22,2,99 from 24.2,99 upto 26,2.99 from 11,00 AM
11.CO AM to 3.00 FM 3.00 FM to 3.00 PM in committee

Room-II, Old Sectt., Delhi,

F.N. GUFTA
SECRETARY.

L. Necessary forms are availaktle with the Notice Office
of the Assembly Secretariat.

2. No nominaticn form will be entertained after the
stipulated date and time.
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